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BOMBAY ACT. No. Il OF 1_887.‘ 3

[T PROTECTION OF Pu.Grims Acr, 188,7.}
(4th June, 1887]
. Repealed in part, by Act 14 of 1927,
Repealed in part, by Act 20 of 1932.
" Amended by Bom. 5 of 1915.
Adapted-and modified by the Adaptation of Indian Laws Order in. Counml
Adapted and modified by the Adaplation of Laws Order, 1950.

An Act fo provide for the protection o_f pilgrims at the ports of 'Bbﬁ:bay_ and Karachis

WHEREAS it is expedient to provide for the proteciion of pilgrims at. the ports of Preamble.
Bombay and Karachl ;i Itis cnactcd as follows :—

1. This Act may be ci ited as ** The Protection of Pnlgnms Aet. 1887 ", Short title,

Tt exlends only to f.he #[city and port of Bomba.y] _ Exient.

2. To this Act— Definitions. o

."'(I')' " .pilgri.'m" means a Muhammadan whe is about to proceed frorn the * pilgrim. * -
port of Bombay LI *  ‘on4 pllgnmage to the Hedjaz, whether
* he is.going direct to Jeedah, or via any olher part :

(2} ““ pilgrim-broker ” means a pcrson who buys and resells, or sclls on commis- « p,iwm.
sion, ortakes any reward lor the purchase or sale of passagc-uckets for pilgnms broker.

(3) ““agent” includes a perf;on who has . char(ercd a vessel for the convayance “agent, "
of pilgrims : -
-4f(4) **the €ommissioner . meuns lhe Comnnssmncr ~of Police, Bnmbay, OF * the Com-
_his deputy.} _ : missioner,” -

A Any pcrson who, w:lhout a licence l‘rom tho: Commsss:oner. acts as-a pilgrim- pegany for
broker shall be fia ble for éach such oﬂ‘ence to a ﬁms wl-uch may extent to five hundred ati:!iions ps

; m
ifupee, B

without

ijoence,

4. - Subjéct 1o the orders of the ¢[Central Government], the Commissioner may persons
gmnt 16 such persons as he thinks fit licences to act & pllgrlm-brokcrs. : may be
‘o m_ (1]

kers.

* For. Statemem of Objacts and Reasons, see Bomboy Government Gazette, 1886, Pt, V, p. ii
" for Report of the Select Commmec. sce !ba'd p, 172 ; and for Pruceedlnts in Oouncil .yee ;MJ
p. 89 and ibid, 1887, p. 15. "
" These words were ‘substituted I‘or lhe. words s cixir,a and pom of chbay md Knrachi " by ahe
Adaptation of Laws Order, 195
ese words * or Karachi ** were omitted, bid.
¢ Clause (4) was substituted for the onginnl ibid.
# The words * Central Government'" were subs{imed fcmth; WOrds ¥ Governor in Cnunﬂl “oy
the A,daptuhon of Indias Laws Order in CoumL
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‘I'he said licences shall he granted onsuch conditions aond subjeet (o such restric-
tions and lndtations for te ongst and good behaviour oltthe- licensees as Govern-
ment may rom time to lime preseribe.

5. Every licente so granted shall speci(y—
(«r) the name and business-address of the licensce |
(b) the period for which it is to be in force |

(¢) the conditions on which, and the restrictions and limitations subject to
which, it is granted ;

and shall be granted oy payment '[to the Cential Government] of such fee. it any,
as 2[that Govermnem| may from time to time direct :

Provided -that, until- provision to the contrary is made by the 4[Parl:ament'
by law], all such fees shall be payable to the 5{State] Government under this section
as were being lawfully takep thereunder immediately before the commencement

of ffthe Constitutichy J. =

‘6. Any licensed ;uIynu»hrokcn who shall—
(«) commit a breach of any of the terms or condlllons of his licence 3 -

(b) purchase for or sell to any pilgrim a passage-ticket by any vessel to which
.the provisions of the [8Pilgrim Ships Act, 1895}, apply. at any time before notice
has been given by the master, owner or agent of such vessel, under section?[8] of XIV
the said Act, of the date on which it is proposed that such vessel shall sail, and 1595
.unless, in the case ol any vessel, the propmed date of sailing is prmted on the
passage-ticket . ;

(¢) charge a pilgrim more than the cost price of any pasSage-tickét. provisions
.or other articles purchased for him, or receive from him any fee or commission
~on account of such ticket :

(d) receive fvom the master, owner or agent of a vessel any fee or commission

.in ]:cbpect of' the sale of any ticket. exceeding five per centum of the price nF euclx
ticket

(e purch.uc for any pilgrim a p;\\\d!,l. uc.kcl, on_ which there is not plmlcd_
the price charged by the master, owner or agent of the vessel for each class of
accommodat:on :

~ (f) by fraud or by false rcprcscntatlon as to the ‘size of, or acecommodatien,
“on board, such vesscls, or otherwise, or by any false. prclcnbc whatever, induce
fny person to purchase a passage-ticket ;

‘shall be fiable f'or each such oﬁ”-:nc;-, to a fine whlch may cxtend (o five hundrcd
rupees‘

of 'irhcc words] “to the Centrul Governmcnt " were inserted by me Adnpmuun of Indian Law: Order
n Counci
. he words * that Government " were substituted for the word * Government " , 1bid,
¥ This proviso was inserted, /6/d,
' 'glgse wl%%dos were substituted for the words 'Central Legislature " by the Adaptation of Laws
rder, ; :
* This word was substituted for the word Provmma!" ibid.

. ¥ These words were substituted fm- the poruon, s Part 1T of the Government of Ind:a Acl 1935 i

ihid.
T These words were substituted for the words “ Native Passcnger Ships Act, 1876 . by s. 2 ar
the Bombay Protection of Pilgrims (Amendment) Act, 1915 (Bom Sof 1915)
* Sec naw Act 2§ of 1923. e -
* This figure was substituted for the word * scw:n by 5.2 of lha: Bnmba_y-.l’-rmccwn of -Pilgrims
{Amendment) Act, 1915 (Bom, 5 of 1915). - e : ' e ? s A
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7. The Commissioner may suspend the licence of any pilgrim-broker pending Power 1o
inquiry into any accusation against him. of misconduct for which, if proved, he would suspend
be linble Lo u penalty under the Jast preceding section, and may cancel any licence ¢ cuneet
granted by him if the licensee il convicted ol any offence under the said section or-of

any criminal offence.
8, 9 and 10. ([Repealed by Act, 20 of 1932, section 24(1).}

11, 12, 12A and 12B. ([Repealed by Act 14 of 1927, section 4.}

13, Any muaster, owner o agent ol any vessel catrying pilgn:]pm. whao shall issue Penalty .

X1y any passage-ticket in excess of the number allowed by the certilicate granted under [:_Jr Issus of
of section {11 of the #Pilgrim Ships Act. 1895]. shall for every passage-ticket 5o issued ;i eorres
1895, be liable to a fine not exceeding lour times the cost price of such ticket. F e :

14. All hassage-tickcts shall be numbered consecutively according to the order Passage-
of issue and any master, owner or agent, who shall issue two or mare tickéts bearing ::‘:ﬁu how
the same number, shall be liable Lo a fine not exceeding one thousand rupees, Tidiends.
- ; Panalty for
issue of
tickets
bearing same
-number.

X1v. 15, The provisions of sections 3[51, 52 and 54 of the 3Pilgrim Ships Act, ISQS],.L’;%\:;S'?QHS. :
1Igrim

189‘;{' shall apply to all offences punishable, and to all penalties leviable, under.th:s Act. Ships Act,
1895, to
apply to
offences and
penallies,

16. The penalties to which masters and owners of vessels are made liable by penaliies

“this Act shall be enforced only by information laid at the instance of the Commissioner. torhe i
] : eniore

only at the
instance of
the Com-~
missioner,

These words and figures were-substituted for the words and figures ** ten of the Native Passenger
Ships Act, 1876, " by s. 6 of the Bomboy Protection of Pilgrims (Amendment) Act, 1915 (Bom. §
of 1915). - Y d

15ee now Act 21 of 1923, . .

- 3These words and figures were substituted for the words and figures ** thirty-nine, forty and forty-
iwo of the Native Passenger Ships Act, 1876 by 5. 7 0f the Bombay Protection of_ﬁ:l;nms‘ (Amcnd.

ment) Act, 1915 (Bom. 50f 1915).
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